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IN THE COURT OF NATIONAL GREEN
TRIBUNAL EASTERN ZONE BENCH, KOLKATA:
ORIGINAL APPLICATION NO.209 OF 2025/E.Z

PANCHANAN DEHURI «e.. .APPLICANT

-VERSUS-
STATE OF ODISHA & ORS. ... RESPONDENTS

AFFIDAVIT FILED ON BEHALF OF i
RESPONDENT NOS. 3 & 5 PURSUANT TO
ORDER DATED 26.02.2026.

I, Sri Dharma Ranjan Panda, aged about 46 years,
S/o- Sri Pursuram Panda, at present working as
Tahasildar, Tigiria, Cuttack, At/Po/Dist:-Cuttack,

do hereby solemnly affirm and state as follows:

That, I have been duly authorised by the Collector-cum-
District Magistrate, Cuttack, i.e. Respondent No. 3 in the

i D]'ﬂffmﬂ Yan)ad randq

present Original Application to swear this affidavit on his
behalf. I have gone through the averments made in the
Original Application as well as Order dated 26.02.2026
passed by this Hon’ble Tribunal and understood the
contents thereof. I am well acquainted with the facts of

the case and the relevant official records.
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That, in reply to the averments made in Para lof the
Original Application, it is humbly submitted that, the
averments made in this paragraph to the extent that the
Petitioner claims to be a public-spirited person and an
inhabitant of the locality are matters of record and hence
need no specific comment.

That, in reply to the averments made in Para-2 of the
Original Application, it is humbly submitted that the
contents of Para 2 regarding the location and description
of land under Khata No. 879/941, Plot Nos.391, 392, 393,
395, and 400 at Mouza-Vejia under Tigiria, are matters
of record. The Petitioner also admits that the land is
recorded as ‘Gharabari’ which is recorded in the name of
Respondent No. 7 and as such, the land is eligible for
industrial/Commercial use. However, the allegations
regarding the proximity to residential areas, national
highway and public amenities are denied. It is humbly
submitted that the sitting criteria regarding setting
up/operation of stone crushers in the state has been laid
down by the Government vide order dated 12.08.2010.
The aforesaid land where the stone crusher is sought to be
set up and operated by Respondent No. 7 meets the
criteria as laid down by the Government vide Order dated
12.08.2010. As such, the Collector and District
Magistrate, Cuttack, after causing due enquiry into the

matter has granted certificate/NOC dated 20.01.2026 in
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favour of Respondent No. 7 to facilitate him to obtain
CTE / CTO from the State Pollution Control Board,
Cuttack for setting up the crusher unit over the scheduled
land.

Copy of the sitting criteria as laid down by the
Government vide order dated 12.08.2010 is annexed
herewith and marked as ANNEXURE-A/5.

Copy of the certificate/NOC dated 20.01.2026

granted in favour of Respondent No. 7 by the Collector &
District Magistrate, Cuttack is annexed herewith and

marked as ANNEXURE-B/S.

That, in reply to the averments made in Para-3 & 4 of the
Original Application, it is humbly submitted that, the
contents of Para 3 regarding the commencement of
construction in April, 2025 and the filing of
representations are admitted. However, the anticipation of
the Petitioner regarding potential environmental
degradation in future is without any scientific basis. It is
pertinent to mention that in pursuance to the Petitioner’s
representation, the Collector & District Magistrate,
Cuttack directed the Tahasildar, Tigiria to cause an
enquiry into the grievance raised by the Petitioner vide
letter No. 425, dated 05.05.2025. In response, the
Tahasildar, Tigiria vide letter No. 2060, dated 15.05.2025
informed the Collector, Cuttack that a joint enquiry had

been conducted by the Revenue Supervisor, Tigiria,
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Revenue Inspector, Nuapatna & Tahasildar, Tigiria into
the matter & it was found that :

a) The proposed stone crusher unit is adjacent to
Government road as per trace map attached.

b) There is not any obstruction of flow of natural
water source by the proposed crusher unit.

c) The distance of authorized habitation, educational
institute, hospital, court and public offices are
available more than 500 meters away by road from
the proposed plot for crusher unit.

d) There is no negative consequence is perceived at
this point of time.

Copy of letter dated 05.05.2025 issued by the
Collector, Cuttack addressed to the Tahasildar, Tigiria is
annexed herewith and marked as ANNEXURE-C/5.

Copy of letter dated 15.05.2025 issued by the
Tahasildar, Tigiria addressed to the Collector, Cuttack is
annexed herewith and marked as ANNEXURE-D/S.

That, in reply to the averments made in Para-5 of the
Original Application, it is humbly submitted that, the
Respondent No. 7 has been granted Consent to Establish
(CTE) by the State Pollution Control Board (SPCB)
Odisha Cuttack, vide No- 290/SC-252, dated 22.01.2026.
The guidelines issued by the CPCB in the year 2023 apply
to stone crushers which have already started operations.

Accordingly if and when the stone crusher starts operation

mjom Panda
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on the land in question it shall be ensured that there is

complete compliance to the said guidelines.

Copy of CTE granted by Odisha State Pollution
Control Board dated 22.01.2026 is annexed herewith and
marked as ANNEXURE-E/5.

That, in reply to the averments made in Para-6 & 7 of the
Original Application, it is humbly submitted that, the
allegations in this para that the unit is causing severe air
pollution, dust emissions, noise pollution and
environmental degradation affecting nearby residents,
agricultural fields, and water bodies are factually incorrect
and misleading as the wunit is currently in
the construction/establishment phase for which it has been
granted with a valid CTE from the OSPCB and the unit

has not yet commenced crushing operations.

That the facts stated and averments made in different
paragraphs of this affidavit are based on document(s) and
record(s) available and the deponent believes the same to

be true and correct to the best of his knowledge.

n fondd
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Solemnly affirm before me

by , who is identified before me by
, ASO of Advocate General’s

Office whom I personally known.

This the day of , 2026.

OATH COMMISSION /
NOTARY PUBLIC, CUTTACK

CERTIFICATE

Certified that due to non-availability of cartridge

papers thick white papers are used.

Cuttack
Date:- 2?!7‘5’&’ 724  ADDL. WT‘E.
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Copy forwarded to the Director of Printing, Stationary and'P‘uincaﬁon, Madhupatna,

Cuttack with a request to publish the order in an extraordinary issue of - the -Orissa

Gazette and supply 100 copies of the order to this Department.

T i=ctor, Environment-cum-

necessary action,

N
&>

' ' - . Special Secretary to Govt.
MemoNo. | BRI0 rep, pueg__©.@ Ao T S
Copy forwarded to P.S. to Chief Minister, Orissa/ P.S. to Chief Secretary’ P.S. to
Agriculture Production Commissioner/ P.8, to Principal Scqretary to-Government, Forest
and Environment Department for kind information of Chief Minister/ Chief Scerctary/
A.P.C./ Principal Secretary, F & E Department respectively. . '

’ Special Sécretary to Govt.
Memo No. )?2%‘ F&E., Dated G"S'\O -
' Copy forwarded to the Chairman, Central Pollution Control Board, New i/ State
Pollution Control Board, Bhubaneswar for kind information,
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" Ten (10) copies for guard file.,
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9 ANWERURE- 8/~

OFFICE OF THE COLLECTOR & DISTRICT MAGISTRATE: CUTTACK
(Touzi & Loans Scction)

Order No. q\ /Date, D0-0)-202p

This is to cerify that one Sri Krushna Chandra Swain Slo- Bansidhar Swain, AT-
Trisulia, PO-Bhrahmanigaon, PS.-Barang, Dist-Cuttack proprietor of M/s. Maa Kochilasuni
Enterprises Unit-1 has applied for NOC to install a stone crusher unit at Mouza-Vejia pertaining
to Plot No.391 area-Ac.0.37 dec, Plot No.392 area-Ac.0.90 dec., Plot No.393 Area-Ac.0.24
dec.. Plot No.395 Area-Ac.0.36 dec. & Plot No.400 Area-Ac.0.51 dec. Kissam-Gharabari
under khata No-879/941 under Tigiria Tahasil of Cuttack district. Tahasildar, Tigiria & llc-
D.F.O, Athagarh Forest Division has reported in their enquiry report that ;

(i) There is no educational institution, hospital, courts and public offices within
500 m. radius from the proposed crusher unit. The actual distance of
hospital is 8 K.M, distance of court is 08 K.M, distance of educational
institution is 1 K.M., distance of land allotted under FRA/ lease scheme is
600 M.,

(ii) The distance of the proposed crusher unit from SH is 2.5 K M.

(iii) NAC/ Municipality is located 20 K.M away from the proposed crusher unit.

(iv) There is agricultural land present within 500 m. radius of the proposed
crusher unit.

(v) There are 07 families of hamlet Badavejia reside within 500 M. of the

. proposed crusher unit.

(vij  Aforementioned plots are neither notified U/S-30 of Odisha Forest Act nor

find place in the DLC. .

Further, the proprietor has given his consent in the shape of an affidavit by mentioning
that the proposed crusher unit shall set up at a distance of more than 500 meter from
authorized habitation & he shall abide with the sitting criteria and guideline of State
Government presently in force and to be framed for time to time in this regard.

In view of the above, after due consideration of report of Tahasildar, Tigiria, I/c-D.F.O,
Athagarh Forest Division & consent of the proprietor, No Objection Certificate is hereby
granted to facilitate the proponent to bring CTE/CTO from RO, SPCB, Cuttack & setting up the
crusher unit in favour of the applicant following terms and conditions.

i The Applicant/Proprietor of the Crusher Unit to keep transit passes in Form-Y (as per
OMMC Rule, 2016) ready in support of the quantity of stone material kept in the crusher
unit area for verification by the jurisdictional Sub-Collector/Tahasildar/R.l or any higher
Officials at any time as per rule 54 of OMMC Rules, 2016.

ii. The Applicant/Proprietor of the Crusher Unit shall file a quarterly return to the Tahasildar
Tigiria as well as Mining Officer, Cuttack regarding the quantity of stone material used
by Crusher Unit during the said quarter & an annual return every year without fail.

ii.  R.I shall visit the crusher unit at least once in every fortnight & Mining Officer, Cuttack at
least once in every month to ascertain the legality of keeping stone materials by
verifying transit passes with respect to minor minerals stacked inside the Crusher Unit
as per Govt. In R&DM Department Letter No 20303, Dtd. 22.06.2020.

iv. Tahasildar, Tigiria shall visit the crusher unit & submit a report to the undersigned
ensuring about the distance of crusher unit from hamlet Badavejia.

v. The Applicant/Proprietor shall adhere all the criteria of Govt. of Odisha Farest and
Environment Deptt. Order No-18226/ F&E D1.06.08.2010 and 19811/F&E Dt.09.11.2015

respectively and other guidelines issued from time to time.
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vi. The Proprietor shall implement all pollution measures and guideline issued by central
; Pollution Control Board, State Pollution Control Board and Forest, Environment &

Climate Change Department, Odisha.

AN

[

The Applicant/Proprietor shall create a green belt of tall long foliage trees around the
boundary of the crusher unit.

vii.

viii. The village roads/approach roads damaged by plying of heavy vehicles carrying black
stones from the Crusher Unit, the repairing cost shall be borne by the Proprietor of said

Crusher Unit.

The provisional No Objection Certificate granted vide this office order no. 1171/
dtd.12.12.2025 is hereby cancelled.

The undersigned reserves all right to revoke/cancel the No Objection Certificate at any
time without assigning any reascn thereof for the interest of Govt. and General Public or
violation of any conditions mentioned above, instruction of Revenue & DM, Department,
Odisha and rules and regulations of the OMMC Rules, 2016, OMCC (Amendment), 2022 and

to be framed time to time under this rule.
Collector & V(Magistrate,
" Cuftack
Memo No . qg\ /Dt. &D‘ol‘ 026 gy

Copy to Sri Krushna Chandra Swain S/o- Bansidhar Swain, AT-Trisulia, PO-
Bhrahmanigaon, PS.-Barang, Dist-Cuttack for information and necessary action. He is
instructed to comply the conditions stipulated by the State pollution Control Board, Odisha in

their consent to establish order.

Collector & Disirict Magistrate,

Cuttack
Memo No . qg 1Dt. aﬂ-tﬂ- 299«(‘3 i

Copy to DFO, Athgarh for information and necessary action.

Collector & Distrig{ Magistrate,

Cuttack

Memo No . M ot A0-oh 286

Copy to the Member Secretary, State Pollution Control Board, Orissa Parivesh Bhawan
118, Nilakanthanagar, Unit-VIll, Bhuabaneswar-751012 for information and( fecessary

action.

Collector & District Magistrate,

Cuttack
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/- ot A0:0)-226

Memo No . _ .
SPCB, Suryavihar, Link Road, Cuttack for information and

Copy to Regional Officer,
necessary action.

Collector & DisWagistrate.

Cuttack

Memo No . Qﬁ iDt. RD' D‘, RDAB i

Copy forwarded to General Manager, DIC/Concerned Executive Engineer,
TPCODL/Chief Inspector of Factories & Boilers, Odisha /Sub-Collector, Athgarh/Tahasildar,

Tigiria for information and necessary action.

Collector & Distri agistrate,

Cuttack




")5 - OFFICE OF THE COLLECTOR, CUTTACK
(TOUZI & LOANS SECTION)

No H:{B [owzi, . 9E05 ;2?25

The Tahasildur, Tigiria

S v Sepire . L] ] Bar - * i i
ub: I‘m wanding nllegaition petition filed by Sri Keshob Jena & others against Sri Krushna
lilmm!m Swink, who is goinge to sel ip one stone crasher at Mouza-Vejin under Tigiria
Fahasil of Cottaek Distriet,
Fnelosed Mid herewith allegation petition Mled by Sri Keshab Jena & others against Sri
Krushna Chandip Swain, wha is going to set up one stone crusher al Mouza-Vejia under Tigiria
Fahasil of Cuttack Distriet which is sell-explnntory, 1 am lo fequest you {0 cause an enguiry
into the contents of the allepation and Nurnish necessary unqulry report through Sub-Collector.

Athagarh to this offiee for taking frther needful action of this end.

Foclosure; - As above
Yours faithfully,

; /

Q wfq'}' b

™ Asst, Collector, Tyuzi & Y.oans

Collectorate, Cuttack
Memao No. /7, 26 Mows. Dute OB 0520265

Copy lorwarded to the Sub-Collector, Athugarh for information and nccessary action.
ek s

% \]
Asst. Colleetor, Tayzi &\Loans
Callectorate, Cuttack

OFFICE OF THE TAHASILDAR, Tiie1z

1aii

ml;f?:. ..‘lﬁ-'-.o.... .......!Date.@ﬁ.-.aga.;’.bﬁ.
Copy ro:zra(rtrfe% @-‘I:.me.pm&mor Informatior

heces i .
essary action. Hie s directed fo subimit his raport ithin seven (7) na
dy v

farther action af this end. CE'

Taﬂasildar Tiglria,
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OFFICE OF THE TAHASILDAR, TIGIRIA
Letter No._ J06(0) [ Date. LS .08 028

To

The Assistant Collector, Touzi & Loans, Collectorate, Cuttack
Sub:- Compliance report on the grievance petition filed by Keshab Jena and others.
Ref:- Your Office letter no. 425, Dtd, 05.05.2025,

Sir,

With reference to the letter on the subject cited above, I am to enclose herewith
the letter no. 1621 dtd. 07.04.2025 to Sﬁb-Collector. athagarh regarding NOC on the
sitting criteria of Maa Kochilasuni Enterprises Unit-1 Stone Crusher Unit at Vejia
along with letter no, 65 dtd. 29.03.25 of R, Nuapatna and joint field enquiry report
of Revenue Supervisor, Tigiria, R.I, Nuapatna and Tahasildar(I/c), Tigiria for kind
information. On verification of the joint enquiry report the follawing points are found.

a) The proposed stone crusher unit is adjacent to Govt. road as per trace map
attached, '

b) There is not any abstruction of flow of natural water source by the
proposed crusher unit,

¢) The distance of authorized habitation, educational institute, hospital,
court and public offices are available more than 500 meters away by road
from the proposed plot for crusher unit.

d) There is no negative consequence is perceived at this point of time.

This is for favour of your kind information and necessary action.
Yours faithfully

9\ o
Tahasildar, iﬂmn
TAHASILDAR

Memo No_&Qé_L__/Dathr TICIFIA

Copy submitted to sub-collector, Athagarh for favour of kind information and

necessary action.
- \%’
E \9\(

Tahasildar, Tigiria
TAHASILD
THEIT ...
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OFFICE OF THE TAHASILDAR, TIGIRIA
S T T iy Mmm
LeterNo_ |82 /Date_04-0uns
To
The Sub-Collector, Athagarh
Sub:

Issue of NOC on the sitting criteria of

1 Maa Kochilasuni Enterprises Unit-1 Stone Crusher
Unit at Vejia under Tigiria Tahasil.

Ref:  District Office Letter No. 330 Dated. 19.03.2025.
Sir,

In inviting a reference to the above captioned subject, I am to say that One Sri Krushna
Chandra Swain , Proprietor of Maa Kochilasuni Enterprises Unit-1 Stone Crusher has been applied
to set up stone crusher unit at Mouza-Vejia under Tigiria Tahasil. The matter has been duly

enquired by the undersigned along with , Revenue Supervisor, local RI Nuapatna and the findings

are as follows:-

1. That, the proposed Plot No. 391 Area-Ac.0.37 Dec, Plot No. 392 Area-Ac.0.90 Dec,
Plot No. 393 Area-Ac.0.24 Dec, Plot No. 395 Area-Ac.0.36 Dec, Plot No. 400 Area-
Ac.0.51 Dec all the Kissam of Gharabari under Khata No. 879/941 of Mouza-Vejia
Stands recorded in favour of Krushna Chandra Swain S/O- Bansidhar Swain and

Narayan Biswal S/o- Alekha Biswal Caste-Khandayat, Village-Bramhanigaon, P.O-

Baranga, P.S- Baranga Dist- Cuttack. The True Copy of the R.O.R of the applied
Land Schedule is duly signed by the undersigned.( Copy Enclosed.)
_“’A The applicant has submitted hal Sabik Comparison of the applied plot from Major

6;9)1 2.
' 8% settlement office , Jobra, Cuttack (Copy Enclosed.)
1\\9“ 3. The trace map is attached showing the proposed crusher unit along with the road for

communication to the spot duly authenticated by the undersigned.

4. Spot Visit Memorandum and the original field enquiry report of RI Nuapatna is attached for

favour of your kind information.

5. The Sarapancha of Bhogada Gram Panchayat has been issued a NOC to the applicant.

(Photo Copy of NOC of Grampanchyat and Photo Copy of Resolution are enclosed).
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6. The distance of authorized habitation, educational institute, hospital, court and putr ;

» offices are available more than 500 meters from the proposed plot for crusher unit as 7

reported by RI Nuapatna.
7. The distance of national highway is more than 500 meters from the proposed crusher unit

according to G.O. No. 18226/F&E Dated. 06.08.2010.

8. No negative consequence is perceived at this point of time. As such NOC may be issued in

favour of the applicant by obtaining clarification from the State Pollution Control Board.
This is for favour of your kind information and recommendation to Collector, Cuttack for

issuance of NOC in favour of the applicant.

Yours faithfully,

Taklja rsjfia
Memo No 16£Q /I)ateggz.{zg-a?,bﬂ

Copy submitted to Deputy Collector (Touzi & Loans), Collectorate Cuttack for information

and necessary action.
Tahasil



\ P@FFICE OF THE REVENUE INSPECTOR, NUAPATNA
<
1!*:6\?39 NO:©5... DATE: %‘1(03/5’\5

To,
The Tahasildar, Tigiria

Sub: Report on the issue of certificate relating to sitting criteria for establishment of
Prop-Maa Kochilasuni Enterprises Unit-1. stone Crusher Unit at Village: Vejia

Ref: Yours™ good Office Let No: 1327 dated 21/03/2025.
Sir,

As per the direction I have conducted the field enquiry and the findings of such
enquiry are detailed below:

1. That, Sri Krushna Chandra Swain, Prop-Maa Kochilasuni Enterprises Unit-1, At-Vejia.
Po-Nuapatna, Ps- Tigiria , Dist-Cuttack has applied to install a crusher unit over the
plot No-391. 392. 393. 395 & 400 Under Khata No.: 879/941. all the above plots
belongs to Kissam: Gharabari of Mouza: Vejia which stands recorded in favour of
Krushna Chandra Swain, S/O: Bansidhar Swain, Narayan Biswal S/o- Alekha Biswal
Caste: Khandayat. of village: Brahmnigaon, P.S.- Baranga. Dist: Cuttack
The Xerox copy of the ROR is attached herewith for your kind perusal.

2. That, the trace map depicting the area proposed for stone crusher unit including the
trace map of revenue road connecting to the spot for the communication is attachcd

herewith.

The Plot details used for stone crusher unit and the revenue road connecting to the

spot forthe communication proposed is given as Scheduled bellow.

LAND SCHEDULED OF THE SPOT OF CRUSHER UNIT

| |

PTO

16 40

KHATA| PLOTNO AREA KISAM |  NAMEOFRT.
o | |
879/941 | 391 0.37 Gharabari \ Krushna ChandraSwain.
. 393 0.90 Gharabar S/O: Bansidhar Swain.
e T T TEE . I(Jharahan = -| Narayan Biswal S/o- Alckha !
> ] i e smimlerumimns 2 mncsssef) BASWEL Caste: Khandayat. ol
395 B 0.36 Ghardbari | village: Brahmnigaon. I.S
400 0.51 Gharabari | Baranga. Dist: Curtack

!ll
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Resolution copy from the Sarapanch Bhogod:
GP obrained by the applicant is attached.

. That, the Xerox copy of NOC and G.p

That, there is not be any obstruction to flow of natural water source if the proposed
crusher unit is installed.

I

That, no negative consequence is perceived at this point of time. However, being «
technical Matter, the state pollution control board may kindly be moved for clarification.
- (1) That there is no established authorized habitation, educational institution within 500

mtrs. radius of the proposed crusher unit.

(ii) That, the distance of the proposed crusher unit from the N.H./S.H. is more than
500 mtrs.

(iii) That, the distance from NAC/Municipality limit is more than 10 KMs away from
the proposed crusher unit.
(iv) The distance of the hospital, courts and public offices is approximately 8 KMs
away from the proposed crusher unit.
7. That, the Regional Manager, SPCB, Cuttack may be moved to report on the matter ol
Environment, Pollution & the consequential measures to be adopted by the owner of the

crusher unit.

Reverﬁl%vf %ﬁ‘%{l}?

Nua P tn
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SPOT VISIT MEMORANDUM OF THE TAHASILDAR, TIGIRIA

- I along with Revenue Supervisor, Tigiria and RI Nuapatna proceeded to Village-
Vejia on Dated. 04.04.2025 and conducted field enquiry with reference to village map and
ROR regarding issue of NOC on the sitting criteria on Maa Kochilasuni Enterprises Unit-1

Stone Crusher Unit at Vejia under Tigiria Tahasil applied by Sri Krushna Chandra Swain ,
Proprietor of Maa Kochilasuni Enterprises Unit-1 Stone Crusher Unit.

That, the proposed Plot No. 391 Area-Ac.0.37 Dec, Plot No. 392 Area-Ac.0.90 Dec,
Plot No. 393 Area-Ac.0.24 Dec, Plot No. 395 Area-Ac.0.36 Dec, Plot No. 400 Area-Ac.0.51
Dec all the Kissam of Gharabari under Khata No. 879/941 of Mouza-Vejia Stands recorded
in favour of Krushna Chandra Swain S/O- Bansidhar Swain and Narayan Biswal S/o-

Alekha Biswal Caste-Khandayat, Village-Bramhanigaon, P.O- Baranga, P.S- Baranga Dist-
Cuttack.

The proposed Stone Crusher Unit is adjacent to Govt. Road as per trace map
attached.

There is not any obstruction of flow of natural water source by the proposed crusher
unit.

The distance of authorized habitation, educational institute, hospital, court and
public offices are available more than 500 meters away by road from the proposed plot for
Crusher Unit.

The distance of the proposed crusher unit is more than 500 meters from the State
High Way — 65 and there is no NAC/Municipality around the Crusher Unit in 10 Kilo

‘Meter radius as per the information of GO No. 18226/F&E Dated. 06.08.2010.

There is no negative consequence is perceived at this point of time.

As such, NOC may please be issued in favour of the applicant after obtaining
clarification from the State Pollution Contrql Board.

2%~

R.I Nuapﬁ Revenue Stupervisor, Tigiri
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Red Marlt Indicak
n €4 ’ Khata nNo - g'f.q/c.’[”
Plot Ao - :
391 Cahhartakan: Ac. 0-3F dm.
392 Gharcabars Ac. 0.90 o
94 Charcaloars  Ac. 0 - R4 em.
395 Gharalbas Ac. 0-36€ .
400 Ghraraloord  Ae. 051 dm

e

Totol Ac. 2+ 3% dm.
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§\ﬁ ’,,...' Website: www.ospcboard.arg :
OFFICE OF THE REGIONAL OFHICER, CUTTACK

STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMI NT OF FOREST, TNVIHONMENT & CLIRAATI CHANGE, GOVERNMENT OF ODISHA]
G, SURYAVIHAR, LINK ROAT, G TACK 103012 )

No ™ BG-252 {inte:
OFFICE MEMORANDUR
oy ati of e antine application na 6258420 Fur btaning ¢

for M'S. MAA KOCHILASUNI ENTERPRISERS UNIT- the Gtate Pollution |

stablish under Hechon 25 of Jéater (Prevention

-y Chasirel
pleased 1o convey its onsent to & Cgetrgl b
451 Frr

# ;

Poilunom Act 1974 and Section 21 of Air (Prevention & Control of Pollution) Act, 1%

toiiowing plant facitties and products capacities:

Stone Chips at a quantity of 4,50,000 MT/Annum.

At: Mouza Vejia, Plot No. 391, Area: Ac. 0.37 Dec., Plot No. 232, Area: Ac. 0.90
Dec.. Plot No. 393, Area: Ac. 0.24 Dec., Plot No. 395, Area: Ac. 0.36 Dec. and Plot Mo 4
Area: Ac. 0.51 Dec. of Khata No. 879/941, (Total Arca: Ac. 2.38 Dec.), Tahasil: Tigina =
per application form) in the district of Cuttack with the following conditicns.

s

GENERAL CONDITIONS:

1 Tris consent to establish is valid for the raw materials, product, manufact.ting croeess
and capacity mentioned i the application form. This oraer is valid for five yzass. wnz
struction of the project within @ £ence cf fve

means the proponent shall commence con
s from the date of issue of this order. If the proponen
n five years then a renewal of this consent 10 €slatisn shall

year { fails to do substantal physical

rrogress of the project withi

be sought by the proponent.
2. The industry shall comply to the provisions of Environment Protecton adl =

rules made there under with their amendments {rom {irie 1o pme SuUdh a5 s T

and Other Wasles (Management and Trans-boundary Movement)
ure, Storage and |

zmended from time 1o lime Hazardous Chemical Rules’ Manufacture,
of Hazardous Chemical Feules, a8 ele and amendments thete under

of Pubhic | ability fnsuranee Act 1991, i apphcabe

Ay

alsn comply with the provisions
grant of Consent to vperate under Seclion Lo <0 ¢
21 of Air (Prevention & Control

» Taatet

3. The industry is to apply 1ol
(Prevention & Control of Pallution) Acl, 1974 and Section
of Pollution) Act, 1981 at least 3(three) months belfore the commercial production and

. obtain Consent to Operalc from this Board.
‘ o P.T.0

Crannarwith OKFRN S
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d other clearance from Govt_

ihject to statutory an

. £ b 15 &
This consent to establish 18 5 .
n applicable.

Odisha and/or Government of India as and whe

SPECIAL CONDITIONS:

A.

1.

N

(o))

(3% ]

C.

 Rae

e

GENERAL
The crusher unit shall strictly comply with the Environmental Guidelines for Stone
Crusher Units published on July, 2023 by Central Pollution Control Board.

U=ty has to mamtain good housekeoping mside plant preamises

i v o bl by )
nausdy shall ahick [\“ all the provisions of b nsronmen

The industiv aball davialam « 1t ce i
J kﬂ...’mxs- LA all dn..%lnp and maintain green beit all along the periphery and vacant land
avallable inside of the industry premises. | J |

The Baard mav i - RS T
ne toard may impose further conditions or modity the condifions as stipulated in this

“er aunng installation and /or at that time of obtaining consent !o cperate and g

'Evohe this order in case the stipulated conditions are not impiementaa and
&2 Tound 1o have been suppressed/wrongly furnished in the application fc
"€ unit shall apply for grant of Consent to Operate to Regional Office, Cuttack with

n
uate fee, three months before commercial operation of the industry.

WATER POLLUTION:

of waste water without treatment to outsida tne facten

i
Ty
T
-5
]
Q
o
(0]
o]
=
=
=3
wy
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Y
eh)
-
w2
D

AIR POLLUTION:

st contzinment cum suppression system shall b
generating points

The unit shall provide wind breaking wall of adequate heights in appropriate

The unit shall construct metalled road inside the prenuses

Tne suspended paniculate malter measured between 6-10 meters from any prode

equipment of stone crushing unit shall not exceed 600 p/m’

The DG set shall be installed in an acoustically designed enciosures to conlrol noise
K height shall be

level as per Envitonment (Protection) rules, 1986. Adequate stack :
provided to DG sets as per the following formula: H= h+0 2 vKVA, where h =
the building where it is installed in meter, KVA = Capacity of D.G Set, H = Height ol {1

stack in meter above ground level.

i
= Height @

(47}

Contd....
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7 Minrman diop heht shall he prrovanded ol disehaiggiin o tes 1o ronvrnize fugitive dust
8 Water sptinklers shall be instatled o potential dust ganed Ating points and at internal road
to control fuaitive emission with adeqguate designed noszien
. SQOLID WASTE:
1 Solid wastos shall be kept insede the L tory PrEnse. i suitaliy depased o
IManne without CAUSING ANy A TR environieental iﬂmln’wm iy the surecar )
z The stona dust g:t'nmnlt‘sd from the unit shall be handled s proper mannes f /
fupitnve duost emission Tranzportahion of the dust shall be carried out in covered W45
L 4
o
1. £
REGIONAL LFFICER
Te
Sri Krushna Chandra Swain, Proprietor,
n/s. Maa Kochilasuni Enterprisers Unit-l,
AtP.O.: Brahmanigaon, P.S.: Baranga,
Dist: Cuttack, Odisha.
Memo No. / Dt

Copy f

1

3
&
5

-

*

»

orwarded to:
cretary, S.P.C. Board, Odisha, Bhubaneswar

The Member Sé
The Collector & District Magistrate, Cuttack
r, Cuttack

The Divisional Forest Office
The General Manager, District Industries Centre, Cuttack

Copy to Guard file.

REGIONAL OFFICER



